THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH

O., NO, 371/92

Cop i P Applicant.
Vs,
Union of India & others. con Respoendents,

Hon 'ble ir, K. Cbayya, A.M,

Hon'ble ir.Mahareéj Din, J.M,

(By Hon'ble ¥r. K. Bbayya , A.M,)

The applicent who was employed 45 a Casudl
Libeur in the Central Railway has préyed in this applicatien
for a direction to respondents tec éppoint him on regular
hasls we.e.f. 13.2,1992 since his junlors were given éppointe
ment with effect from thet date., sccording te the applicant,

he nas worked in broken spells és casuel lébour under P.w.l.

Chitrakut Dhem, Karvi, Benda from 18.,7.1%78 to 18.12
anc heving worked there for more than 120 days, he ha.
Ecquired temporary status, end was thus eligible fer
recguldrisation in due course in his turn.
2 while hedring the cése, for «sdmission the
learned counsel for the dpplicant pointed out thet certain
directions vere civen by the Tribunél in & similar cases
and urcecd simlilar order to be pdssed in his case &lso,
Shri G.F. Aagrewal, learmed ccunsel for tte respondents is
present in the Court. In these circumstsnces we direct
the respondents to verify the working periocd of the
dpplicant and enter his neme in the Casusl Live Recister,
if he hag ettained temporary status and enrcace him in his ‘
turn @nd thareafter recularise him as per rules in accordsnca
with his sepiority. This applicatien is dispesed cf with
the directions as shove. No order to costs.
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